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RAJYA SABHA 

Friday,   the   12th   February,   1960/the 23rd   
Magha,   1881   (Saka) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

LEAVE  OF ABSENCE TO SHRI 
ANSARUDDIN AHMAD 

MR. CHAIRMAN: I have to inform 
Members that the following letter has fceen 
received from Shri Ansaruddin Ahmad: 

" * * * I have been suffering for a fairly 
long time from a severe attack of bronchitis 
accompanied by sleeplessness. This 
continued long suffering has made me very 
weak. I am advised by my medical adviser 
to avoid railway journeys in this weather till 
I have sufficiently recovered from the 
effects of this attack of bronchitis. I am 
afraid' that if the long railway journey from 
Cooch-Behar to Delhi be taken, it will be 
risky for me in this weak condition of 
health. I am therefore approaching you and 
Members of the House for consideration of 
the application and grant of the leave of 
absence prayed for the whole of the next 
session of the Parliament." 

Is it the pleasure of the House that 
permission be granted to Shri Ansaruddin 
Ahmad for remaining absent from all 
meetings of the House during  the  current  
session? 

(No   Hon.   Member   dissented.) 
MR. CHAIRMAN: Permission to remain 

absent is granted. 

THE PREVENTION OF CRUELTY TO 
ANIMALS  BILL,   1959 

EXTENSION OF TIME FOR PRESENTATION OF 
THE JOINT COMMITTEE REPORT 

SHRI   AMOLAKH   CHAND      (Uttar 
Pradesh):  Sir, I beg to move: 

•'That the time appointed for the 
presentation of the Report of the Joint 
Committee of the Houses on the Bill to 
prevent the infliction of unnecessary pain 
or suffering 'on animals and for that 
purpose to amend the law relating to the 
prevention of cruelty to animals be ex-
tended up to the last day of second week of 
the current session."   . 

The question was proposed. 

DR. R. B. GOUR (Andhra Pradesh): You 
will kindly excuse me, Sir, if I say that this 
Bill has already taken quite a long time in the 
Joint Select Committee, and I thought the 
hon. Mover would give us some idea as to 
why he wants this extension. 

MR. CHAIRMAN: We should avoid 
cruelty to men first before we prevent cruelty 
to animals.    The question is: 

"That the time appointed for the 
presentation of the Report of the Joint 
Committee of the Houses on the Bill to 
'prevent the infliction of unnecessary pain 
or suffering on animals and for that purpose 
to amend the law relating to the prevention 
of cruelty to animals be extended up to the 
last day of second week of   the current 
session." 

The   motion   was   adopted. 

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—continued 

MR. CHAIRMAN: We are now taking up 
the discussion on the President's Address. We 
have here fourteen names. Even if we give 15 
minutes to each, it will take a long time. So, 
we have to sit through the lunch hour. The 
Prime Minister will answer at 3-30  P.M.    
Fifteen minutes  each. 

DIWAN CHAMAN LALL (Punjab): Mr. 
Chairman, Sir, I will try to wind up my 
remarks in less than that time. 

Sir, a great deal has been said which 
needed saying by the President in his Address 
to the Members of Par- 
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[Diwan Chaman Lall.] liament, and I am 

sorry to find that some objection has been 
raised by one or two Members in regard to 
certain expressions used by the President in 
his Address. One of the objections was from 
my very valued friend, Mr. Bhupesh Gupta. 
He made a couple of remarks which need the 
attention of this House. One of the remarks 
that he made is contained on page 187 of the 
report of the proceedings of this House.    He 
said: 

"There is every reason for complaints 
grievances and demonstrations all over the 
country." 

Now, Sir, I am sorsy that he made this 
remark. There may be ground for grievances 
in the country as in any country indeed. There 
may be ground for grievances against the 
Government in any country indeed. But to 
suggest that there is every reason for 
demonstrations all over the country means 
only one thing, that Mr. Bhupesh Gupta is not 
anxious that there should be preservation of 
law and order. 

SHRI BHUPESH GUPTA (West Bengal): 
No, Sir. I said that there was every legitimate 
ground for demonstrations, under the 
Constitution, and naturally so, just as you had 
demonstrations, though wrongly, in Kerala. 
The Constitution provides for that. 

DIWAN CHAMAN LALL: Of course, I do 
not know which Constitution provides for 
demonstrations on every occasion in order to 
utilise those demonstrations against the 
Government. It is definitely an attempt to 
creat disorder and chaos in the country. Well, 
if my learned friend does not want to creat 
chaos and disorder in the country .. . 

SHRI BHUPESH GUPTA: Sir, I repudiate 
this thing.      (Interruption) 

MR. CHAIRMAN: He repudiates the 
implication. 

DIWAN CHAMAN LALL: I am very happy 
to know that he repudiates the implication, 
but I hope that this repu- 

diation will be followed by actual action on 
his part and on the part of his party and any 
other friends that he has, in respect of this 
matter. What is essential, Sir, in this country 
is that there should be preservation of law and 
order in order that we may develop the 
economy of this country as we want it to 
develop, 

SHRI BHUPESH GUPTA: For heaven's 
sake, Sir, protect me. Did I say that there was 
every reason for breaking law and order?    I 
never said it. 

DIWAN CHAMAN LALL: I am very glad 
that my learned friend never said it. What he 
said was "every reason for demonstrations all 
over the country". That means that he is in 
favour of demonstrations all over the country. 

SHRI BHUPESH GUPTA: No, Sir, That is 
not the position. 

DIWAN CHAMAN LALL: If he is not in 
favour of demonstrations, I have got no 
complaint against him. All that I am 
attempting to say at the present moment is 
this; Either you support law and order or you 
do not. If you support law and order, then I 
have no complaint against you at all. My hon. 
friend remembers the past as I do. I remember 
the past. I do not think that our memories are 
so short that we have forgotten Telengana. 
When I heard him say this, my mind went 
back to that particular period when actual 
violence was utilised against the Government 
of the day in order to disrupt and destory the 
Government of the day. Now, Sir, my learned 
friend must remember that there are three 
classes of people in this country. Firstly, there 
are dis-ruptors—may I call them disruptors— 
who would like to destory the even tenor of 
the administration of this country. Then there 
are outsiders who Would like to become 
insiders, and then there are those with legiti-
mate grievances, there is no doubt about it, 
and they are men who say that the bureaucratic 
machinery which is functioning today is not 
functioning in the manner in which they would 
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like it to function in order that the 
development of this country may reach that 
particular stage which they want it to reach as 
quickly as possible. Development has to be 
not only quick but it has also got to be 
precipitate. 

Now, Sir, as far as the third category of 
people is concerned, I have no grievances 
against them at all. I welcome genuine 
criticism as no doubt this House would 
welcome genuine criticism, and I have no 
doubt also that the hon. Ministers sitting on 
the Treasury Benches would welcome 
genuine criticism. There was a time when I 
actually suggested to the late Maulana Abul 
Kalam Azad that "The time probably has 
come now when we should have some sort of 
administrative machinery for looking into the 
grievances of the public." And I do not think 
that this Parliament is without authority and 
power, that this Parliament cannot establish a 
committee of its own to look into the 
grievances of the people whenever they are 
legitimate. 

Now, Sir, my learned friend, Dr. Sapru, 
who spoke for a little while yesterday raised 
the matter of certain charges that had been 
made by a former Finance Minister of our 
Government. Now, Sir, I am not going to deal 
with these matters except merely to say that, I 
think, it is most unfortunate—most 
unfortunate—that anybody should have done 
a thing like this in public without attracting 
any responsibility to himself. Libelling people 
or suggesting certain methods 'of procedure 
against certain people, which amounts to 
libelling them, and then attracting no 
responsibility towards himself, is hardly a fair 
way of dealing with these matters. I suggest, 
therefore, that in all such matters the ordinary 
procedure should be followed, that if there are 
any grievances, they should be brought to the 
notice of the Prime Minister, and not only 
brought to his notice, but suggestions should 
also be made for some action to be taken by 
him, and I have not the slightest doubt that he 
will take such action if there are any particular 
legitimate grievances which 

require to be dealt with. Mr. Chairman, some 
duty devolves upon us as Members of 
Parliament to deal with all such matters, and I 
suggest that no encouragement should be 
given to people, no matter what high positions 
they hold, to make charges of this nature, 
which obviously cannot possibly be dealt with 
authoritatively. If I had been in Mr. 
Deshmukh's position, I would have come out 
in the open and said that these are the charges 
for which I take the entire responsibility. But 
at the present moment what happens? Names 
have been bruited abroad, names have been 
passed from mouth to mouth    .    .    . 

SHRI B. K. P. SINHA (Bihar): Not by Mr. 
Deshmukh. 

DIWAN CHAMAN LALL: I do not know 
who has passed them. Obviously, Sir, they are 
known to my hon. friend even though they 
may not be known to me. But names have 
been bruited abroad and yet no responsibility 
attaches to the person who is responsible for 
raising this particular issue, which, I think, is 
not a very brave thing to do. I would suggest, 
therefore, that this matter and all such matters 
should be dealt with in the proper manner and 
should not be raised in this particular manner, 
especially when Parliament itself is capable of 
dealing with such matters. Now, Sir, people 
forget in these little trifling things that take 
place, little mistakes that take place, little 
grievances that arise or great grievances that 
arise or great mistakes that arise, the large 
panorama. They cannot see the wood for the 
trees. They forget what is happening. Do they 
realise that only a few years ago it was impos-
sible for us and we did not have the means of 
producing even a single railway engine? Do 
they realise that now every thirty hours 
practically one railway engine goes on the 
rails? Do they realise that we have set up one 
of the biggest fertilizer factories in this 
country? Do they realise that we are about to 
set up another factory by taking wind and   
water at Bhakra 



517    Motion of Thanks [ RAJYA SABHA ]    on President's Address    518 
[Diwan Chaman Lall.] and turn it into 1200 

tons of fertiliser a day? Do they realise, Sir, 
that we are almost reaching the point of self-
sufficiency in the matter of transport vehicles, 
that even jet aircraft are going to be produced 
by us within a few years of achieving 
independence? People forget all that. People 
forget that the economy of this country is 
today rising at a very rapid rate indeed and 
that we are aiming at making India a very 
great industrial power, a power to be reckoned 
with in the economy of the world and the 
economy certainly of Asia. And if we are 
going to do that, are we going to waste our 
time over little matters of insignificance, 
insignificance in the long run, in the run of the 
vast destiny that opens up before us? I suggest 
that we should have some sense of proportion 
in regard to such matters. We must remember 
that in the industrial field we have done all 
these things, We are achieving these things. 
Remember one thing, only a few years ago 
when the Swarajists were here the total 
amount of revenue and expenditure of the 
budget of the Government of India was Rs. 
100 crores. Today, with the three steel 
factories in the public sector going into 
production, the total value of the annual 
production of these steel factories will be not 
less than Rs. 300 crores a year, three times the 
budget of the old Government of India. Now, 
these are factors to be reckoned with, factors 
not to be forgotten. And if there are little 
grievances, let us put them in the proper 
perspective and let us not think of destroying 
the balance of the economy of our country by 
such action or such words which may be 
injurious to it. I suggest that this is a very 
heartening feature of the economy of India 
and the industrial development of India. 

Take the question of land. India, within the 
last few years, has destroyed landlordism and 
I make bold to say that the peasant in India, 
certainly in Northern India, has never been no 
prosperous as he is today. You must give  
credit  where  credit  is  due  and 

credit is due to the leader of this nation who 
has been able to keep the balance of the 
economy of this country on its wheels, who 
has been able to achieve all that, because he 
has gone slowly towards his own objective 
rather than in a revolutionary and destructive 
manner. We must give credit to him and to the 
people around him for having achieved this. 

Now, Sir, this is as far as industrial and 
agricultural policy is concerned. I am not 
unaware of the fact that there are many other 
problems to be dealt with, many problems 
Some of which were touched by some of my 
friends who spoke yesterday. One of the 
problems certainly is the question of •the rise 
in prices. The rise in price is a matter of very 
serious concern. The Government will have to 
take certain action in regard to the 
preservation of the price level. But there are 
other matters too. We must not forget that we 
are a welfare State. As a welfare State our 
objective is to give free education to 
everybody, our objective is to give complete, 
total employment to everybody, and our 
objective is to give adequate housing to 
everybody and to make a national health 
insurance scheme for everybody. Those are 
the basic factors in regard to the welfare State. 
But a welfare State is not yet in being. 
Therefore, there is a great deal that my hon. 
friends sitting on these Benches have still got 
to do, and I have not the slightest doubt that it 
will be the next objective of theirs to see that 
the actual concomitants of a welfare State are 
brought into existence in our country. 

Now, Sir, this much as far as we are 
concerned in India. But may I ask my hon. 
friend, Mr. Bhupesh Gupta who objected to a 
sentence used by the hon. President the other 
day when he addressed both Houses of Parlia-
ment to remember one thing? In referring to 
China, the President said that there had been 
committed a breach of faith. My learned 
friend, Mr. Bhupesh Gupta, objected to the 
use of this phrase. 

(Interruption.) 
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MR.  CHAIRMAN:   It is time. 

DIWAN CHAMAN LALL: I do not want any 
insinuation of any kind whatsoever to be 
uttered against an hon. Member, but he 
objected. Why did he object to it? I want him 
to remember, why the President used that 
expression Is there or is there not a treaty bet-
ween China and India which stipulates that 
there shall be no interference in the territorial 
integrity of each other? Is there a treaty which 
stipulates that there should be peaceful 
coexistence? Is there a treaty which also 
stipulates that there shall be no aggression 
against the territory of each other? Now, if 
rightly or wrongly let us take it that some 
aggression has taken place against our 
territory, if the territorial integrity of India as 
we understand it has been attacked, is that a 
question of breach of faith or not? We had 
faith in this particular doctrine of Panchsheel- 
The Panchsheel doctrine stipulates these 
things. Was there a breach of faith when an 
attack took place or was there no breach of 
faith? My learned friend must remember that 
when the truth is told, it may be a very 
unpalatable piece of truth, but it is that. And 
when the President talks about the breach of 
faith committed against us, he is perfectly well 
within his rights in doing so and indeed he 
would have been not doing his duty if he had 
not brought the attention of the world to a 
realisation of the fact that this had happened. 

SHRI K. M. PANIKKAR (Nominated) : Mr. 
Chairman the survey of the horizon which the 
President gave us both in national and in 
international spheres, had a tone of 'optimism. 
Critics may call it a tone of self-complacency. 
But whether it is a matter of optimism or of 
self-complacency, there is no doubt whatever 
that the achievements he alluded to and the 
record to which he drew attention, were 
matters for considerable self-congratulation. 
There is no country in the world whose record 
has not both light and shadow. The shadows 
in our record are there for us to see. The 
increase  in the price level, the non- 

success of our agricultural programmes and a 
few other things there are, which only help to 
brighten the light in the national picture. Only 
on one point did the President show signs of 
sorrow and disappointment, that is, in the 
deteriorating relations between India and 
China following Chinese aggression on our 
borders. But as against that there is a matter 
for serious congratulation, namely, our 
improving relations with Pakistan. It is a 
matter of congratulation both to the 
Government of Pakistan and the Government 
of India that the complicated questions arising 
out of the Rad-cliffe Award should have been 
satisfactorily settled during the year. More 
than even that achievement, that the climate of 
relationship should have been improved 
between the two neighbours is a matter on 
which both the Government of Pakistan and 
the Government of India can take legitimate 
pride. 

There have been so many speeches dealing 
with the President's Address that I would 
confine myself only to three points. The first is 
the question which has been dealt with most 
adequately by my learned friend, Mr. Sapru 
and later on by Diwan Chaman Lall about the 
suggestion that has been made for a permanent 
tribunal to deal with corruption in high circles. 
Nobody will take the least objection to the 
proposition that corruption should be dealt with 
severely wherever it shows itself, whether in 
high circles or in low circles, nor wiould there 
be any reason to cavil if a proposal was made 
that ad hoc tribunals should be established 
where important people or people in important 
positions could be charged with misusing their 
influence or with financial corruption. But the 
suggestion that has been made goes much 
further than that. It is for a permanent tribunal 
to deal with corruption in high circles, of 
Ministers and high officials, and this to my 
mind is not only an invasion of our Consti-
tution but something which touches the very 
roots of democracy What is it that is 
suggested? Not an ad hoc tribunal to deal with 
a special    case 
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tribunal sitting over the rights of Parliament, 
which will oust the jurisdiction of the courts. 
Sir, in a democracy the responsibility of 
Ministers must be primarily to Parliament and 
ultimately to the public, to institutions 
established by the Constitution like the 
Supreme Court and the judiciary, and anything 
which ousts the jurisdiction 'of Use courts or 
invades the authority of Parliament can only 
be considered as really involving an attack on 
the Constitution. If it is intended that specific 
cases should be dealt with seriously by special 
tribunals, there is nothing wrong in it. This 
House and the other House will only be too 
delighted to agree, when such cases are 
brought to their notice to take whatever special 
action is necessary. But if general statements 
are made that corruption is increasing and that 
in order to deal with that special machineries 
should be created, it means that you are going 
to oust the authority of Parliament and making 
really an encroachment on parliamentary 
rights. It is not merely that. This is the easy 
way of bureaucrats and would-be reformers to 
think that the normal machinery of Parliament 
and of democracy could be overridden by 
special procedures. Once you take that step, 
where you end will be in a dictatorship; 
whether it is a military dictatorship or a 
bureaucratic dictator-ship, it does not matter. 

SHRI BHUPESH GUPTA: Would you have 
a permanent Stading Committee of 
Parliament? 

SHRI K. M. PANIKKAR: Certainly, 
Parliament may create any authority within its 
own body to enquire into any corruption, any 
kind of mischief, any kind of mistake that is 
made. Eut let us not make the mistake of 
creating Macarthy bodies in this country. 
Whenever there is a necessity for it, it can be 
created. But the creation of a permanent body 
creates a permanent interest, a vested interest. 

SHRI AMOLAKH CHAND (Uttar 
Pradesh): It will give the impression that there 
is too much of corruption and hence there is a 
permanent tribunal. 

 

SHRI K. M. PANIKKAR: We have heard of 
lists of corrupt persons, of secret lists being 
circulated. If the distinguished gentleman who 
is responsible for this proposal had such 
names, had clear and satisfying evidence with 
regard to their corruption, then the legitimate 
thing for him to do was to have submitted them 
to the Prime Minister or at least requested the 
Prime Minister to appoint a committee to go 
into the material that he had to judge whether 
there was a prima facie case. But if he alone is 
satisfied with the material he has got, and on 
that basis the suggestion is made "Let us have 
the tribunal, and if the tribunal is appointed, I 
shall produce the material", then I can only say 
that it amounts to an attempt to browbeat the 
people in authority. This is not a step which I 
consider to be quite legitimate in respect of 
parliamentary authority. I would not go very 
much further into this question except to say 
that we see by experiences across our border 
what this kind of easy judgments on corruption 
could lead to. We see that from the very 
beginning a special law was established in our 
neighbouring country by which Ministers 
could be accused of trafficking in authority and 
in power, and what did that lead to? To the 
discrediting of democracy and to the 
establishment of a military dictatorship. And 
what has the military dictatorship itself done? 
If not to revive the Proda, at least something 
similar by which past Ministers and leaders are 
asked either to commit political suicide or face 
a military court. If this is what we are looking 
forward to, if it is the breakdown of democracy 
that we want, then it is perhaps legitimate to 
undermine our faith in democratic institutions 
by the creation of special tribunals and special 
machineries outside the control  of  the court 
and 



523      Motion 0/ Thank* [ 12 FEB. 1960 ]      on President's Address      524 
of Parliament and to hold the Sword of 
Damocles over the heads of Ministers and of 
senior officials. I would venture to say that 
the Government of India should and 
unhesitatingly reject any such proposal. 

The second question which I would allude 
to is the surprising and amazing item of news, 
not news but statement which has been made 
in this House, that private capital should be 
allowed to participate in the exploitation of 
our oil resources. Already private capital is 
operating in certain aspects of our oil industry. 
The distribution of oil, though a matter of the 
highest national importance, is in the hands of 
private firms. The refining of oil is in the 
hands of private companies, though the State 
has also begun to intervene in it. One is only a 
question of distribution, the other is only a 
question of technique. But what is now 
suggested is that in the extraction of oil 
private interests should be permitted to 
operate. If it were a question of the Indian 
private sector operating in it, there may be 
something to be said for it. But time is not yet 
when Indian capital is so organised or has got 
the resources to enter into this vast field. Then 
what does it mean? It means that private 
capital, and that too foreign capital, is to 
operate in our nascent industry. I have never 
heard actually of a private sector in oil and in 
fact it is a verbal absurdity to talk of private 
capital in oil. Everybody knows that the great 
oil empires which operate in the extraction of 
oil are only nominally private. They are either 
Government-controlled or they control the 
Governments. This has been the fact for many 
decades now. For the last half a century it has 
been understood that politics in many under-
developed countries which have the oil 
industry is controlled by oil interests. The 
Middle Eastern countries where these oil 
companies had free play have now awakened 
themselves to this fact and are trying to get 
out of the 

clutches of these so-called private oil 
interests. And here we are, willingly and with 
a great amount of rejoicing, going and 
inviting them to come and operate in our 
territory. What does this mean? This means 
that we have to give them concessions over 
certain areas in our country. It is not like the 
distribution of oil or like the refineries. It is 
that, in order to extract the oil, in order to 
explore, certain areas have to be given in a 
kind of concession. We know what has hap-
pened in Abadan; we know what is happening 
in Bahrein; we know what happens in Bolivia. 
It is ridiculous to think that oil interests have 
no interest in politics. Wherever they have 
operated they have operated through politics, 
by buying up interests, by creating interests, 
by playing politics. Are we then willingly to 
permit these tycoons to have an interest in 
politics, to enter our territory and operate in 
the extraction of oil? If we feel the urgent 
necessity to get these oil companies to extract 
oil, I can understand, but it is now being said 
that we will soon have a superfluity of oil, and 
we do not know how to market it. If this is so, 
I do not see why we should be in such a hurry 
to get foreign capital to come and exploit our 
oil resources. 

Sir, the third point relates to the failure of 
our educational policy. We talk of student 
indiscipline. We know of colleges and 
universities being closed, and we think that it 
all comes from the weaknesses and the 
failings of the students. I agree that student 
indiscipline has become a major problem. But 
by itself it could not create this national crisis 
which we see all over India, where students 
are :onceming themselves with agitations for 
what may be called their legitimate 
grievances, but are trying to say how the 
teachers should behave and what kind of 
examinations should be held. They consider 
themselves placed in a position of collective 
bargaining. Would this be possible without 
some kind of support from at least a 
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[Shri K. M. Panikkar.] section of teachers 
and a section of politicians?. The breakdown 
of the educational system should be consi-
dered responsible for the breakdown of the 
discipline of our students and this is so major 
an issue that unless national importance is 
attached to it and unless we go to the root of 
the problem, this will not be solved. To say 
(hat we shall close the universities and that 
they will not be re-opened except under 
certain guarantees is vain. All these things 
only touch the fringe of the problem. We must 
go into this question at a national level and 
see what tne reasons are, why the students 
instead of considering themselves as pupils 
studying something for their own betterment, 
instead of obeying the rules laid down by the 
universities, look upon themselves as a kind 
of proletariat trying to organise themselves for 
collective bargaining, forcing the Government 
and universities to take the lines which they 
desire. Unless we go into these things 
thoroughly and decide on a national policy, I 
do not think that the position will be bettered. 
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SHRI SURENDRA MOHAN GHOSE (West 
Bengal): Mr. Vice-Chairman, Sir, this year 
the President's Address has created all over 
the country an enthusiasm never witnessed 
before in connection with the Presidential 
Address because of one thing, and that is the 
President's reference to the unilateral use of 
force by our neighbour on our common 
frontier, where no military units of the Union 
were functioning. This is a breach of faith and 
this has been objected to by my friend, Shri 
Bhupesh Gupta. I think the President's phrase 
"breach of faith" has not adequately expressed 
the sentiment all over the country; people are 
feeling much more than that. 

Sir, I whole-heartedly support the Motion 
of Thanks which has been moved by my 
friend, Shri Jaspat Roy 
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doing so 'I would like to draw your attention 
to a few points. One of the points is that when 
we recognised Chinese suzerainty over Tibet 
it was understood that China also admitted 
and recognised the complete autonomy of the 
Tibetans people. Now that China has taken 
unilateral action in that respect also, I think 
we should reserve our right to revise our 
opinion on the recognition of China's suzer-
ainty over Tibet. Sir, the 12 NOON President 
has expressed the hope that the weight of 
world public opinion which is adverse to 
China's action, would persuade China sooner 
than later to come to agreements in regard to 
out common frontiers which for long have 
been well-established by treaties, custom and 
usage. But I am a little suspicious whether the 
present leadership of China will come to 
realize their folly, their mistake, in taking this 
unilateral action soon. So we shall have to 
prepare our country to meet this challenge as 
it has appeared before us. We should not 
neglect our defence preparations. We should 
not neglect mobilising the country's opinion 
and we should do whatever is possible to 
bring in effective national unity to build up the 
real strength of the people at such an 
emergency. 

Another point which has not been 
mentioned in the Presidential Address, and I 
am really sorry to draw your attention to that, 
is about the salinity of the river Ganges in 
Calcutta and all along that place. The salinity 
is increasing at an alarming rate and the 
experts have expressed their opinion that 
unless something is done effectively to check 
this growth of salinity in the water, Calcutta 
may be a deserted city within the next 20 
years and for that all the experts are of the 
opinion that Far-rakkha Barrage is the only 
remedy. Therefore, to save Calcutta, which is 
not only a West Bengal city but it is of  all-
India  importance,   it is  a  city 

in which every part of India will be equally 
interested, this Farrakkha Barrage should be 
taken up as early as possible and thus save 
that portion of our country. I 

Then whenever the West Bengal 
Government comes to the Centre with new 
industrial projects, there is a tendency to 
shelve them and generally the plea is taken 
that it is already highly industrialised. But if 
we look into the condition of West Bengal in 
regard to its area to-day as compared to the 
area of the whole State as it was formerly, it 
has been reduced to only one-third of its 
original size. The population has increased 
enormously because of the influx of refugees 
and people come from all over India to seek 
employment there. Therefore, without highly 
industrialising the State, there is no way to 
solve the problem of unemployment there. 
Therefore we should always bear in mind that 
although it may be that it has already been 
made industrialised than other parts of India, 
much more industrialisation is necessary 
because of the peculiar position of that State. 

Recently some of us have seen most of our 
projects, steel plants, heavy industries, etc. 
and while we were seeing them, some of us 
thought of one thing and I am suggesting it to 
our Government for their consideration. After 
the completion of these plants, when they go 
into production and when they have made a 
little profit, then in our opinion, it will be 
advisable to change these private limited 
companies into public limited companies and 
keeping in the Government's hands the 
controlling, share, the remaining shares may 
be thrown open to the general public for 
subscribing. That will create a new 
enthusiasm and also bring some money to the 
Government. 

Another thing 1 would like to say-is about 
Bombay. We are all happy and I want to 
congratulate our Government on taking that 
decision which 
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the President has  also mentioned  in his 
Address. 

One thing more I would say before I 
conclude and it is about Pakistan. Recently 
we have seen that the attitude of the Pakistan 
President is very favourable and he wants 
really to come to some sort of understanding 
with India. In my opinion we should make an 
effort to utilize this occasion to bring in real 
amity between India and Pakistan and solve 
many of the outstanding problems. That will 
really help us in strengthening not only 
ourselves but it will also help our brethren in 
Pakistan to strengthen themselves and India 
will once more be India again. 

The President has referred to Ceylon's late 
Prime Minister, Mr. Ban-daranaike, that he 
was a very nice man, etc. I remember that in 
his address to the Members of both Houses of 
Parliament here he mentioned that he was 
thinking at that time that the time might come 
when the different Party Governments would 
have to give place to a national Government. I 
think he was prophetic in that utterance. Such 
days are coming now gradually and slowly, as 
we have seen. Kerala is not an isolated 
incident, in my opinion. This tendency will 
grow in other States also to have a national 
approach because the problem is national. The 
problem is of really developing our country 
which is everybody's concern. The Congress 
may have a majority but in the approach of 
building up the nation, the approach should be 
a national approach. Thank you. 

SHRI JASWANT SINGH (Rajas-than): Mr. 
Vice-Chairman, Sir, i have been listening to 
the debate for the last two days on the Motion 
of Thanks to the President. I have given 
notice of a few amendments and in view of 
the shortness of time, I will first deal with 
those questions and then, if time permits, I 
will refer to other points in the Address. 

My first two amendments relate to our 
policy towards China. Now, with the violation 
of our sovereignty on our northern border the 
picture of our foreign policy is complete as far 
as our -elations with our neighbours go. 
NWhile analysing the position, I would 
submit that on the one hand we have as our 
neighbour Pakistan on the West and the East. 
I will not now go into the question of how far 
cur policy has succeeded, as regards Pakistan. 
It is not necessary for me to go into that 
question because it has been thoroughly 
discussed already. I would only say this about 
our policy, that we have lost everything and 
Pakistan has gained everything. They shoot at 
our people at will. If cur planes go astray 
through mistake or through oversight, they 
shoot down the planes, do not pay any 
compensation and do not trust our words. On 
page 10, in para 49, the President has referred 
to the good relations that are being established 
with Pakistan and naturally it is a matter of 
great happiness and congratulation to us and 
to Pakistan. All I would submit in this 
connection is this, knowing as we do their 
policy, the policy of Pakistan since its 
creation. They are very clever and they know 
our weakness and they have taken a lot of 
areas and they continue to follow a policy by 
which they stand to gain everything and we 
stand to lose everything and the object they 
want to achieve is to snatch from us even the 
remaining part of Kashmir that is with us. 
That exactly will be their position when they 
achieve their object. 

One of the hon. Members referred to 
settlements having been reached with regard 
to the Radcliffe Award and so on and so forth. 
Sir, it is a matter of regret to Indians and es-
pecially to those displaced persons who have 
been settled in that part of the country that is 
now being proposed to be transferred to 
Pakistan. Under that Award there was dispute 
only about some 3,000 acres.    But if 
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[Shri Jaswant Singh.] reports in the Press 
are true, now we propose to transfer 
something like 7,000 acres to Pakistan. That is 
the view of the displaced persons. And what is 
going to happen to them? They will again be 
uprooted, because no Hindu can live in 
Pakistan as far as West Pakistan is concerned. 
They are not likely to get any compensation 
unless the Indian Government pays them 
compensation before those areas are  
transferred  to Pakistan. 

What is happening about Goa? This has 
been a burning question right from the time of 
the attainment of independence up to this very 
day. It may be that in due course of time, Goa 
may be transferred to us; but by then it would 
be completely denuded of all that is there and 
mere barren land will be handed over to us, if 
at all. 

The same thing has happened with regard 
to the French possessions here. Though they 
have been transferred to us de facto, dejure 
nothing has been done and recently when 
some Members of Parliament were in 
Pondicherry, I was also with them, and we 
know how the people of Pon-dieherry feel that 
in spite of being with India they are being put 
to so much of inconvenience with regard to 
their litigations and with regard to 
developmental matters. 

And then there are Burma and Ceylon, very 
friendly powers. Even in the case of such 
friendly powers, have we been able to 
safeguard the interests of Indians and people 
of Indian origin living there, in Ceylon and in 
Burma? 

Lastly there is our great friend China with 
whom we had friendship extending to two 
thousand years and whom only a few years 
ago we hailed as Hindi Chini bhai bhai. What 
have they done to us? Why they have done 
what they have, is a question which we have 
not so far been able to answer,    I say they 
have done so 

because they are very keen and good 
observers. They are a clever people too and 
they know what we have been able to achieve 
with our other neighbours and they realised 
that if they did not at this moment help 
themselves to more of our territory they would 
not be practical people. This is the position 
that faces us now when the President has 
given his Address to both Houses of 
Parliament. Pakistan is in possession of 
thousands of square miles of our territory. Our 
friend China has forcibly occupied thousands 
of square miles of our territory. If the 
information that has appeared in the Press is 
true, it appears that something like 10,000 sq. 
miles are under the occupation of China. But 
the President in his Address, while referring to 
China, has said: 

"My Government have taken prompt and 
calculated measures, both defensive and 
diplomatic, to meet the threat to our 
sovereignty." 

It is difficult to understand what the President 
means by saying this. As I said some time 
back thousands of square miles of our territory 
have been taken over by unfriendly powers, by 
foreign powers, and we are supposed to have 
taken prompt and calculated measures. If these 
are the prompt and calculated measures about 
which we can boast, then all I can say is, "God 
help us, if this is the policy that our 
Government is going to follow." If such a 
question had arisen in any other country, whe-
ther it be a democratic country or a totalitarian 
country, it is not necessary for me to state 
what would have happened to that particular 
government in that particular country. But here 
the position is very different and we call this a 
successful foreign policy. 

Not only that, Sir. When all this trouble 
about affairs with China arose, how have we 
behaved? Naturally with the position thai we 
occupy in the world, many of our neighbours, 
particularly the smaller   powers, look 
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up to us for guidance and for protection. But 
here, because of our policy towards our 
neighbours, we have failed to inspire 
confidence in them. Here is Burma which has 
taken an independent line because Burma 
knew that when we could not help ourselves, 
we could not help others. Here is Cambodia 
which is looking to China quite 
independently. Here is Indonesia which is 
absolutely silent though it knows great danger 
is at hand. They know they cannot expect any 
help from us. Here is Nepal with whom we 
wanted to have a pact, though the word "pact" 
is obnoxious to the Prime Minister. A 
defensive pact was actually proposed, but the 
response given by Nepal with regard to this 
proposal of ours was not at all encouraging. 
When we cannot defend ourselves, how can a 
neighbouring State have confidence in us that 
we would be able to go to its help in case of 
necessity? 

Sir, these are the developments that are 
taking place around us. We are habitually 
under-estimating the scope of design of the 
countries around us. If President Ayub Khan 
smiles at our High Commissioner, there is 
jubilation in the External Affairs Ministry and 
they say that Pakistan has now become our 
friend. If Mr. Chou-En-lai sends a message of 
greetings on the Independence Day, there is 
jubilation in the Congress party and in the 
External Affairs Ministry and they say that 
China is becoming friendly again. 

THE DEPUTY MINISTER OF EXTERNAL 
AFFAIRS (SHRIMATI LAKSHMI MENON) : 
How do you know that? 

SHRI JASWANT SINGH: They are not able 
to see the realities of the situation, see the 
danger that we are running. Similarly, if 
President Ayub Khan condescends to call our 
High Commissioner for a dinner or dines with 
him at our High Commission, I do not know 
what sort of celebrations are done all over the 
country.' This is the thing which is very 
difficult to understand. 

SHRIMATI LAKSHMI MENON: It is gross 
exaggeration. 

SHRI JASWANT SINGH: I wish it could be 
so but unfortunately we see these things 
happening in the Congress party and in the 
External Affairs Ministry and these things 
pain us very much. They cringe to please 
them, to appease them and bargain with them. 

SHRIMATI LAKSHMI MENON: The hon. 
Member is using extravagant language. It is 
absolutely incorrect. These are not facts. 

THE VICE-CHAIRMAN (SHRI AKBAR Au 
KHAN) : I am sure he is a very responsible 
Member of this House. Let him use moderate 
language. 

SHRI JASWANT SINGH: What un-
parliamentary word have I used? 

SHRIMATI LAKSHMI MENON: The hon. 
Member said that we cringe before  them.  
That  is  not  correct. 

SHRI JASWANT SINGH: Yes, Sir, that is 
my grievance and I emphatically repeat it. I 
have used a very mild term. 

SHRIMATI LAKSHMI MENON: We 
emphatically repudiate it. 

SHRI JASWANT SINGH: Repudiation will 
be of no avail to people of my way of 
thinking, people who are living in the border. 
They know where the shoe pinches and it is 
very difficult for those sitting inside barbed-
wire compounds and guarded by the sentries, 
leading a luxurious life, to appreciate what is 
happening    there. 

SHRI SANTOSH KUMAR BASU (West 
Bengal): May I ask one question? 

SHRI JASWANT SINGH: Then I should be 
given extra time. 

THE VICE-CHAIRMAN' (SHRI AKBAR ALI 
KHAN) : Let him go on. 

SHRI JASWANT SINGH: My time is 
limited.   I am not yielding. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) ; He is not yielding, Mr. Basu.    Let 
there be no interruption. 

SHRI BHUPESH GUPTA: He believes in 
the Charge of the Light Brigade. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : No interruptions, Mr. Gupta. 

SHRI JASWANT SINGH: Our Government 
claims to have friends all over the world; it 
says that we have no enemies. So many 
visitors are coming to our country; eminent 
visitors come to our country and pay tribute to 
our policy of non-alignment but when it comes 
to the question of our interests, why is it that 
no country helps us? Here is the dispute with 
Pakistan, a clear-cut case but we cannot even 
make the United Nations see eye to eye with 
our point of view. The United Nations 
Organisation does not accept the fact that 
Pakistan has committed aggression on our 
territory. We have got a big Defence Minister 
who is our spokesman but even he has been 
unable to convince the United Nations 
Organisation to see the justice of our case. 
There is then Russia, the biggest socialist 
country and the leader of the socialist coun-
tries, which is said to have taken a neutral 
attitude in our dispute with China. Has Russia 
condemned the line of thinking of China? Mr. 
Khrushchev has termed this as a little 
misunderstanding. The national boundaries of 
India are being altered and he has said that this 
is a misunderstanding. I do hope that the 
Deputy Minister—I am glad she is sitting 
here—the Prime Minister and the External 
Affairs Ministry will at least now enlighten 
him about the justice of our ease. China has 
got at least its Communist friends. East 
Germany and Poland have condemned our 
way of thinking in relation to China. We have 
got no sympathisers because of the fact that 
the policy that we are following does not help 
us though our prestige in the world rises by it. 

(Interruption). 

I am not yielding. 
THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN): Mr. Jaswant Singh, you were given 
fifteen minutes and fifteen minutes are over. 

SHRI JASWANT SINGH: I shall finish in a 
minute. 

The Defence Minister's speech at 
Chandigarh has been referred to by the 
previous speakers and so I will not go deep 
into it but I will only submit that such 
speeches do more harm than good. If the 
Prime Minister cannot control his Defence 
Minister and his friend, then at least I would 
expect of him to see that at least the Defence 
Minister does not open his mouth and make 
such statements which are going to do a great 
deal of harm. 

Lastly I come to the question of foodgrains. 
One of my amendments deals with this 
question also. The President has said that we 
have had record production but the position is 
actually getting worse and worse as far as 
prices are concerned. There is no doubt about 
this. I will allude to this matter in detail during 
the Budget debate. If this is the level of prices 
at a time when we have had record 
production, I do not know what will happen to 
this poor country which has been entrusted to 
the hands of the Government if a bad year 
comes or if monsoon fails. We are subject to 
the vagaries of the monsoon. If this is the 
position at the time of record production, 
Government should bear in mind as to what 
will happen in a bad year. 

SHRI BIBUDHENDRA MISRA (Oris-sa): 
Mr. Vice-Chairman, the President, in his 
Address has referred to the various activities 
of the Central Government aiming at making 
Indian economy more self-reliant. He has 
referred to the Third Five Year Plan as the 
most critical period in the national 
development of our country. He has expressed 
satisfaction that the work on the Third Plan 
with its long- 
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er perspective and bigger targets is making 
good progress. Sir, everybody will welcome a 
bigger plan undoubtedly but in this 
connection, I would only refer to the Review 
that has been published by the Planning 
Commission recently about the working of the 
plan during the last three years and the 
prospects for the rest of the Plan period. 
Anybody who has perused this would 
naturally be anxious to know how, this Plan is 
going to be financed. There ought to be some 
light thrown on it. I will not go into the 
details. It has been stated there that the outlay 
of Rs. 4500 crores may be raised with 
difficulty but while making this calculation, 
the extra expenditure that may be incurred on 
account of the defence requirements— they 
are going to mount up this year— and the 
emoluments to be paid to the Central 
Government employees as a result of the 
acceptance of some of the recommendations 
of the Pay Commission and also on account of 
the recommendations that are under con-
sideration by the Government have not been 
taken into consideration. Barring all this, they 
have said that with difficulty Rs. 4,500 crores 
may be raised. So, the natural question that 
arises is, how is a bigger plan going to be 
financed? Certainly not from external 
assistance because plans of this magnitude, 
however big external assistance may be, 
cannot be financed by external finance; 
certainly not by deficit financing because 
deficit financing to the tune of Rs. 891 crores 
has already been incurred during the first three 
years of the plan and the Commission has 
recommended only deficit financing to the 
tune of another Rs. 200 crores for the coming 
two years thus making a total of more than Rs. 
1,000 crores for the entire plan period; this 
cannot certainly be made up by way of 
taxation because already there is the 
recommendation to raise another Rs. 40 crores 
by way of taxation by the Centre within the 
coming two years. The States have also said 
that they have already reached the limit in 
regard to taxation and they are unwilling to 
raise within the coming 
two years Rs. 60    crores by way   of 

taxation. At the most, they can raise Rs. 12 
crores more, that is all. So, the question that 
arises is, how are you going to finance this 
plan? Diwan Chaman Lall has given a very 
rosy picture of the shape of things to come. 

It is undoubtedly true that we have been 
able to achieve within the last eight years 
much more than what any other country could 
have achieved within such a short period. 
There is no doubt about it and I am also cer-
tain that with the power projects yet to work, 
with the undertakings in the public sector yet 
to produce results the benefits of the plan will 
be realised more and more but now the rose is 
yet to shed its fragrance. Now we are 
concerned with the thorns and the whole 
difficulty is that the thrill of this revolution of 
eight years of planning is not being felt by the 
people beacuse they feel that their immediate 
needs are not being satisfied. I would in this 
connection refer to the various factors, I 
mean, the analysis that is given in the review 
published by the Planning Commission. They 
themselves have stated that there has been no 
concentration of efforts during the last few 
years to raise the yield per acre and that the 
Community Development Programme has 
failed to give satisfactory results and the seed 
farms also have not come up according to the 
expected schedule. All these are there and in 
the meantime, food continues to be imported 
and the prices of food articles are rising. Take 
the statistics of any State in India—I am 
referring to Government statistics only—and 
you will find that the prices showed an 
upward trend in the last one year. That is 
something which has to be seriously thought 
about. We must first of all exert all our 
energies to see that not only there is more of 
agricultural production but also there is 
stability in the prices of foodgrains. In this 
connection I would refer to the re-
commendation of the National Development 
Council that was made as early  as May  1958.    
They  suggested 
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should take over the wholesale trade in 
foodgrains and should work out a scheme for 
State trading. May I know what steps have 
been taken during the last one and half year to 
draw up a scheme and implement it? Sir, the 
same old story continues; there is no scheme 
worth the name; there is no apparatus for State 
trading and foodgrains continue to be 
imported and their procurement is also done 
through middlemen and the natural conse-
quence is that there is hoarding, there is 
blackmarketing and rise in prices. Added to 
this, some confusion has been created by the 
creation of food zones. They have neither 
helped the deficit States nor helped the 
surplus States and the result has been further 
increase in prices and more blackmarketing 
and all that. I would therefore suggest that 
immediate steps should be taken to work out a 
scheme for State trading and to have co-
operative throughout the length and breadth of 
the country as has been contemplated, and, if 
necessary to have the authority of the law 
behind the formation of such co-operatives. 
Otherwise the cry of production of 110 
million tons of food-grains by the end of 
1966-67 will always remain a far cry. 

Now, I would only passingly make one   or  
two  references   to  the  State from  which  I 
come,   that  is,  Orissa. The President    has 
referred in    his Address   to  the  all   round     
development   of  railways.   So     far  as     
my State is concerned, people feel    just the 
reverse.    They feel that they are not getting 
proper treatment in  this matter of railways.    I 
will deal with this  matter  on  another  
occasion  and I  will  not now  go  into     
details.     I would only say that if you take    
the statistics of the rail mileage   that has been   
constructed      during   the      last eight  years     
and  of  the     passenger amenities  that  have  
been     given to the people and if a 
comparative statement  of the different     
railways     is made   out,   my  point   will  be   
borne out by that. 

THE VICE-CHAIRMAN (PANDIT S.  S.  N.  
TNKHA)  in the Chair). 

Added to that, you will see that some of the 
pasenger train services have been discontinued 
much to the annoyance of the people. Sir, 
there is no local train running anywhere in 
such a big State and there is no. passenger 
train running anywhere in the Slate during the 
night. The through trains, that is, the mail and 
the express trains, are all meant for long 
distance passengers and you can easily realise 
to what difficulty the people there are being 
put thereby. I would therefore request the 
Railway Ministry to make an assessment of 
Orissa's needs and to implement a programme 
immediately. 

Sir, a reference has been made in the 
President's Address to the reorganisation of the 
present Bombay State. Everybody is happy 
about it. It is a welcome' move undoubtedly. 
The policy of formation of States on a 
linguistic basis was adopted by the-Congress 
long time back and the same policy has been 
reaffirmed by the Government of India on 
many occasions and it is time that that policy 
is implemented in places where it has not been 
so far implemented. I Would plead here for the 
inclusion of Seraikella and Kharsawan in 
Orissa. Judged by any standard, Seraikella and 
Kharsawan belong to Orissa. They were in 
Orissa and the grounds on which they were 
taken away from Orissa do not exist now. I 
would therefore plead with the Government of 
India that they should consider the claim of 
Orissa in this respect. Otherwise, if the 
ambitions of linguistic groups are not satisfied, 
the result will be that it will create a dark spot 
which leaves a hollow in the much-desired 
national unity which nobody in the House 
would like to happen.    Thank you,  Sir. 
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SHRI BHUPESH GUPTA: May I just 
explain? The hon. lady is a very fine lady and 
I do not know why she is repeating the 
propaganda of Mr. Atulya Ghosh, as that is 
for his political purpose. She need not indulge 
in that. 

SHEIMATI MAYA DEVI CHETTRY: I am 
not repeating Mr. Atulya Ghosh's,, speech, but 
I am also the President of the Darjeeling 
District Committee and so I know everything. 

SHRI BHUPESH GUPTA: Then, Sir, the 
tragedy is all the greater. 
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SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Mr. Vice-Chairman, it is true that it 
is the practice annually in 

all   democratic   countries,   when   they start 
the Budget Session, that the head of the State 
comes out with a statement of what they have 
done during the past year and gives an outline of 
what is proposed to be done in the coming year.    
But,  Sir,  if I may be permitted to say so, this 
year's Address of the President has got a special 
significance.   In view of certain disquieting 
developments at our borders, and further  in 
view of the special effort needed for the 
remaining part of the Second Five Year Plan and 
the Third Five Year Plan, the President in his 
Address    has    given    us    confidence and 
hope but at the same time he has alerted us to 
the critical circumstances and has asked us to 
put forth more endeavour,  to be prepared for 
sacrifices, to strengthen the national unity and, 
much more, to see that planning succeeds  to  its  
fullest  length.      Sir, there is no doubt that it is 
open to the opposition parties—and if I may say 
so, it is their function and their privilege—to 
criticise the Government for the policy laid 
down in the Address. I submit that it is also our 
duty, the duty  of  everybody,  to    convey    this 
message  of  sacrifice  and  hard  work and our 
awareness of the situation to the whole country.    
Sir, I most respectfully want to assure the 
President that everyone    present    here,    every 
Member of Parliament, will    convey the 
message to the country at large and will make 
his  humble  effort to see  that  all  the  aspects   
of  planning get the fullest support from the 
public and that all the dangers that may be 
apprehended are faced with    courage and 
determination. 

Now, Sir, so far as the discussion from the 
side opposite is concerned, I look at it from a 
slightly different point of view from what has 
been so far expressed by the Members on this 
side. I feel that the opposition Members 
including my friend, Mr. Bhupesh Gupta, and 
including the P.S.P. leader, Shri Ganga Sharan 
Sinha, and others have all fully sup- 
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ported the theme and the plan that were laid 
down in the Address of the President. I am not 
unmindful of certain differences here and 
there. But take the question of our foreign 
policy. Even the Communist leader gave his 
full support, and I must congratulate him that 
even in the case of China he said that they 
were with the Prime Minister—maybe, he 
complained about the expression "breach of 
faith" being used. That I can understand. But I 
would tell my friend that we have got 
something which we did not expect from one 
whom we were the first to recognise as a 
sovereign power, a country for which we 
fought at the United Nations to get admission, 
a country which was our equal partner in the 
Panchsheel that we laid before the world, a 
country which sided and supported us at the 
Bandung Conference. I think with no other 
country we interchanged so many delegations 
as we did with China, and it is that 
relationship that gave rise to that theme Hindi 
Chini bhai bhai. Even now I am not very 
pessimistic about it. I think the time will come 
when we will again be saying Hindi Chini 
bhai bhai. But what a shock we got on this 
occasion! Of course we did feel certain 
unfriendly acts from Pakistan side, but We 
never expected any unfriendly gesture from 
our Chinese friends. When we get such a 
shock, as we got the shock of our life to find 
that Rajaji, the revered leader for whom we 
have all admiration, has gone into the hands of 
reactionary persons by becoming the founder 
of the Swatantra Party; it pains us. I have not 
got over that shock, I can tell you. So, what I 
say is my learned friends should appreciate   .   
.   . 

SHRI BHUPESH GUPTA: Rajaji's reaction 
is spreading infection inside the Congress 
party. 

SHRI AKBAR ALI KHAN": There are 
other reactions in    the    Communist 

party which we know very well. What I was 
going to say was this. When the friends from 
the Communist side go to China, and when 
they say "shut up", they come back and 
remain quiet. That is what I cannot 
understand. It is for them now to say that 
according to the traditional treaty boundary of 
India we are on the just line. My friends had 
better revise their policy. I would like them do 
that. Certainly we have no doubt that you are 
as patriotic as anybody. But there are occa-
sions when you have to speak out, when you 
have to say that in the national interests of the 
country. When everybody is feeling so 
seriously, it is for the Communist party to tell 
their friends that it is high time they realised 
their mistake. If they realise it and if they 
vacate the aggression, I can tell you we will 
be their best friends notwithstanding what has 
happened recently. 

Now, so far as our external relations 
policies are concerned, we have raised in the 
councils of the world our voice of protest 
against political subjugation, economic 
exploitation and racial discrimination, and I 
think there is nobody on this side or the 
opposite side and, if I may be permitted to say 
so, there is nobody in the whole country who 
does not support fully with all his zeal and 
fervour the policy that is being adopted in 
these matters by our revered leader, the Prime 
Minister of India. So, that is the position so far 
as external affairs are concerned. My friend, 
Shri Ganga Sharan Sinha, said that we have 
used very vague language, and my friend there 
said that we have used very strong language. 
Well, Sir, that itself justifies that we are on the 
right. 

1 P.M. 

Now, without going into other details, I 
would say that much has been made upon the 
words 'adminis- 
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tered area' which the Defence Minister used 
at Chandigarh. I do not think that we should 
go on quibbling on such high policy matters. 
By and large, he is there to follow the policy 
of the Prime Minister. He is following it and 
so long as he is there, he has to follow it. So 
there is no reason for us to raise again and 
again personal matters and catch up a word 
here and a word there. 

Yesterday we heard the statement of that 
great Premier of that great nation, Soviet 
Russia. A couple cf months before we heard 
in the same Central Hall the speech of 
President Eisenhower. If Mr. Jaswant Singh 
cannot see that our external policy has 
succeeded, well, Sir, I am only sorry for him. 

SHRI AMOLAKH CHAND: Sir, the hon. 
Member may continue his speech after lunch. 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA): You will kindly allow him to finish 
his speech. 

SHRI AMOLAKH CHAND: He will take 
more time; he is developing a fresh point. 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA) : How many minutes would you like 
to take? 

SHRI AKBAR ALI KHAN: If you give me 
two or three minutes    more 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA) : Has the House any objection to 
this? 

SHRI AKBAR ALI KHAN: I am in your 
hands, Sir. 

SHRI    SHEEL     BHADRA     YAJEE 
(Bihar):     Why     can't    he    continue after 
lunch? 

SHRI AKBAR ALI KHAN: As you please, 
Sir. 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA); All right, you will please resume 
your speech after lunch. Will that suit you? 
We are meeting at 2.15 P.M. 

SHRI AKBAR ALI KHAN: Yes, Sir. 

ANNOUNCEMENT     RE.     GOVERN-
MENT BUSINESS FOR THE WEEK 

COMMENCING   15TH   FEBRUARY, 
1960 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARYAN SINHA) : Sir, 
with your permission, I rise to announce that 
Government Business for the week 
commencing 15th February, 1960, will 
consist of:— 

(1) Consideration of motion for 
reference of the Children Bill, 1959 
to a Joint Committee. 

(2) Consideration and passing of the 
following Bills, as passed by Lok 
Sabha:— 

(i) The Geneva Conventions Bill,  
1960. 

(ii) The Displaced Persons 
(Compensation and Rehabi-
litation) Amendment Bill, 1960; 
and 

(iii) The Administratioin of Evacuee 
Properly (Amendment)   Bill,   
1960. 

(3) Discussion on the Report of 
the Pay Commission on a 
motion to be moved by Shri 
M. P. Bhargava, on Wednes 
day, the 17th February, after 
disposal of questions. 

As hon. Members ar,e already aware, the 
Railway Budget for 1960-61 will be laid on 
the Table on the 17th February, 1960, at 1 
P.M. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I gave notice of a motion on the Pay 
Commission's Report.    Another  thing  is,   I  
have  also 


